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| YTAMIL NADU] ACT No. 14 OF 19622,

THE[TAMIL NADU] (ADDED TERRI TORIES) EX TENSION
or Laws Acr, 1962,

{Received the assent of the President on the 13th December
1962, first published in the Fort St. George Guazette
- onthe 19th December 1962 (Agrahayana 28, 1884).

} Act 10 extend certain laws to the added territories in the
L 8[State of Tamil Nadu].

~ Brit enacted by the Legislature of the ?[State of Tamil
gﬁdu] in the Thirteenth Year of the Republic of India as
follows :—

1. (1) This Act may be called the I[Tamil Nadu] Short title
(Added Territories) Extension of Laws Ast, 1967 aud

S ' commence
~ (2) Scction 10 shall be deemed to have come into force ment.

~on the 26th day of January 1961; and the rest of this Act
- shall come into force on such date as the State Government
~ may, by notification, appoint.

2. Inthis Act, unless the context otherwise requires,—  Definitions .

| (@) ““added territories” means the territories specified
in the Second Schedule to the Andhra Pradesh and Madras
(Alteration of Boundaries) Act, 1959 (Central Act 56 of
1959) ;

(b) ““existing law > means any law, Ordinance, regu- K
lation, order, by-law, or rule passed or made before the o
date of the commencement cf this Act by Parliament, or

by any Legislature, authority or person having power to

male such a law, Ordinance, regulation, order, by-law or

rule.

3. So much of the enaciments specified in the First Exfension

- Schedule as is in force on the date of the commencement of certain
of this Act in the 3[State of Tamil Nadu] except in the enactments.
- added territories and relates to matters with respecct to

- which the State Legislature has power to make laws for

-the State is hereby extended to, and shall be in force in,

~ the added territories.

© 1 These words were substituted for the word *Madias™ by the
“Tamil Nadu Adaptation cf Laws Order, 1969, as amended by the
Tamil Nadu Adaptation o Laws (Second Amendment) Order, 1969.

“° % For Statement of Objects and Reasons, Sce Fort St. George
Gazette Extraordirary, dated the 30th October 1962, Part 1Y—
_ Section 3, pages 226—227

.3 This expression was substituted for the expression “State of
-~ Madras” by the Tamil Nadu Adaptation of Laws Oxder, 1969, as

amended by the Tamil Nadu Adaptation of Laws (Second Amendment)
Order, 1969.
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Amendx;ieiit
of certain
enactments.

Construction
of references
to laws not in
forcein the
added
territories.

Construction
of references
to authorities
where now

anthopities have

been consti-
tated.

Repeal of
corresponding
laws.

Savings,

| _.'(Added Territories) Extension of Laws

“in force in those territories.

‘(Alteration of Boundaries)Act,1959(Central Act 56 of 1959),

~ of the commencement of this Act, stand repealed to the .

- to make laws for the State.

[1962 : T.N. Act 14

4. The enactments specified in the Second Schedule in so
far as they apply to,and are in force in,the added territories
are hereby amended to the extent and in the manner
mentioned in the fourth column thereof.

5. (1) Any reference in any enactment specified in
the First Schedule to a law which is not in force in the
added territories shall, in relation to those territories, be
construed as a reference to the corresponding law, if any,

 (2) Any reference in any existing law which continues
to be in force in the added territories afier the date of the
comu.ncement of this Act to any law repealed by section 7.
shall, in relation to those territories, be construed as a refe-
rence to the enactment specified in the First Schedule
eorresponding to the law so repealed.

6. Any reference, by whatever form of words, in dny
existing law to any authority competent at the date of the
passing of that law to exercise any powers or discharge
any functionsin the added territories shall, where a.corres-
ponding new authority has been constituted by or under
any enactment now extended to the added territories, have
effect as if it were a reference to that new authority.

7. Th. Andhra Irrigation Works (Levy of Compulsory
Water- ss) Act, 1955 (Andhra Act XXIV of 1955), the
Andhr: Irrigation (Levy of Betterment Contribution) Act,
1955 (- dhia Act XXV of 1955) and the Andhra Silk-
worm » =d (Control) Act, 1956 (Andhra Act XV of 1956),
and ar - Act, Ordinance, regulation, order, by-law,
rule or other law corresponding to an enactment specified
in the First Schedule in force in the added territories im- -
mediately before the date of the commencement of this Act -
by viriuc of section 45 of the Andhra Pradesh and Madras

or by virtue of any other legislative power shall,on the date -

extent to which the corresponding law relates to matters -
with respect to which the State Legislature has power -

8. (1) The repeal by sgction 7 of an corres‘ ndin
existing law shall not aﬁ'ec%—-— J ponaing

_ (a) the previous operation of any such law or any-
thing done or duly suffered thereunder, or

(b) any right, privilege, obligation or liability acquired
accrued or incurred under any such law, or - ]
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. {c)any penalty, forfeiture or punistment ing
: ‘ . 1 urre
18 respect of any offence committed against any such lasg
or

-
{d) any investigation, legal proceeding or remedy 1
respect of any such right,‘ privilege, obligation, h'a.bj);ityn
penaly, forfeiture or punishment as aforesaid ; ’

sud any such investigation, legal proceedin gor remed ‘
be instituted, continued or enforced and any such peynal?;
forfeiture or puniskment may be imposed as if this Act had
0ot been passed.

(2) Subject to the provisions of sub-section )]
ything done or any action taken including any appointi
ment or delegation made, notification, order, instruction
or dircction issued, rule, regulation, form, by-law or
scheme framed, certificate, permit or Jicence granted og
egistration efected, under such corresponding cxisting
Jaw shall be decmed to have been done or taken under the
- gorresponding provisicn of the enactment as now extended
1o, and in force in, the added territorics and shall continue
“in force accordingly, umless and until superseded by

_anything done or any action taken under the said enact.

9. For the purpose of facilitating :

A E siraiing the epplication if Powers of courts
e added territories of any enactmen

t specified in the and other
First Schedule, any court or other authority may construe 3uthorities for

‘such enactment with such alterations not affecting the BUIPOses of
5 be S ' : faciliiating
substance as may be necessary or proper to adapt it to

. application of
“the matter before the court or other authority. s

10. (1) The 2[Tamil Nadu] Essential Articles Control Extension of
nd Requisitioning (Temporary Powers) Act, 1949 (2[Tami]*|Tamil Nadu_
adu] Act XXIX of 1949) (bereinafter in this section 4ctl XXIX of
referred to as the }[Tamil Nadu Act]), is hereby extended 24>

o, and shall be in force in, the added territories ; and sec-

ons 5to 9 shall apply in relation to that Act as if it had
n included in the First Schedule.

2 This expression was substituted for the expression “ Madras
Act” by p({?graph 3(2) of the Tamil Nadu Adaptation of Laws
Order, 1970, , Co

' ituted for the word * Madras™ by the
T?e;;e }?rgzgigiggbg?t&ws Order, 1969, as amended by the
Tag;\ hﬁlu Adaptation of Laws (Second Amendment) Order,

969.
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(11) in scction 6,—
() clate (i) shall be renumbered 2s clanse (I-g),

end betfore the claise as so r X ‘
. clats cnumbered, the followin
dause shall be inserted, nangely - ) e

- (1) *“addud territories ” means the terriiori
e ) - ’ ’ erriiories
:ﬁcdcxﬁed in ((};& Second Schedule to the Andhra Pradesh
ad Madras (Alicration of Boundaries) Act, 1959 (Centra)
Act 56 of 1959);”; ’ (

~(b) afier davse (7), the following  clause shall be
inscrted, namely :(—

“(T-a) *‘date of commencement of the Act"”

and *“ date of the commencement of this Act ”, in relation

to the added territories mean the date of the commencement

of the provision in which the expression cccurs” ; and

: (iii) to secticin 120, du olowing provise shall be
added, namely —

“ Provided that ncthing contained in this section
shall apply to the added territories”.

12. The enactments specifiecd in the Third Schedule, Repeal of |

in so far as they apply to, and are in force in, the. added Ceriéin
territories are hereby repealed to the extent mentioned in enacyments...,
the fourth column thereof. |

12. (1) If any difficulty arises in giving effect to the Power to

< provisions of this Act or of any enactment extended to remove .
‘the added territories by or under this Act, the State difficukics.
Governmiént, as occasion may require, may, by order, =~

do anything whick appears to them necessary for the pur- ,

pose of remoyving the difficulty. - ‘ e

(2) Every order issued under sub-section (1) shall, :
as soon as possible after it is issued, be placed on the table

of both Houses of the Legislature, and if, before the

expiry of the session in which it is so placed or the next

session, both Houses agree in making any modification

in any such order or both Houses agree that the order . = ..
should not be issued, the order shall thereafter have effcct © " .
only in such modified form or be of no effect, 25 the case: e
may be, so however, that any such modificaticn or annt.la

ment shall be without prejudice to the validity of anything

previously done under that order. |
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THE FIRST SCHEDULE.

(See section 3.)

Year. Number. Short title. |
¢y 1¢3) €))
CENTRAL AcT.
1873 111 The *[Tamil Nadu] Civil Courts Act, 1873,

3 [TaMiIL NADU AcTs.]

1922 III The Madras City Tenants’ Protection Act, 1921,

1926 V The *[Tamil Nacu] Borstal Schools Act, 1925.

1934 X "Tlhge3;['Tami| Nadu] Co-operative Land Mortgage Banks Act,
1935 VI ~ The Madras Maternity Benefit Act, 1934,

1954 1T The ![Tamil Nadu] Contingency Fund Act, 1954.

1954 . XXIX | ThX;t[’Tiaérgx‘i‘l' Nadu) Electricity Supply Undertakings (Acquisition)

1954 XXXIII The }[Tamil Nadu] Dramatic Performances Act, 1954,

1955 11X The [Tamil Nadu] Irrigation (Levy of Betterment Contribu-
. tion) Act, 1955,

1955 IX' *+ The[Tamil Nadu] Cinemas (Regulation) Act, 1955.

AL

1956  XXII The }[Tamil Nadu] Silkworm Seed (Production, Supply and -

Distribution) Act, 1956.
19566 XXXIX  The ![Tam:l Nadu] Official Language Act, 1956,

1956 XLI Tkieg ;gl‘amil Nadu] District Collectors’ Powers (Delegation) Act,
1959 2 Thzclt[”[;%rsngil Nadu] Open Places (Prevention of Disfigurement)

1 These words were substituted for the word ‘Madras” by the Tamil Nadu

Adaptation of Laws Order, 1969, as amendsd by the Tamil Nadu Adaptation of
Laws (Second Amendment) Order, 1969, y u ptation o

2 This expres'sionv was substituted for the expression * Madras Acts” b
paragraph 3(2) of the Tamil Nadu Adaptation of Laws Order, 1970. d

*Now the Tamil Nadu Co-operative Land Development Banks Act, 1934,

TH R A P o i
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THE SECOND SCHEDULE. |

(See section 4.)

. Year. Number. Shog; title. Amendmerrs.
OB @ @
) CENTRAL ACTS.
1858 1 The [Tamil Nadu] Com- For section 6, the following section
Esgésgc.:ry Labour Act, chall be substituted, namely:—

6. Liability of persons refusing
to contribute labour to the main~
tenance of irrigation and drainage
works.—(1) Every person owning
lands served by any irrigation

~or drainage work or any work
connected therewith shall, when-
ever required by public notice by
the head of the village under the
orders of the Tahsildar or other
superior Revenue officer, con-
tribute labour for repairing or
properly maintaining such irriga-~
tion or drainage work or for
repairing or properly maintaining
any work connected with such
irrigation or drainage work.

(2) Every public notice given under
sub-section (1) shall be in writing
over the signature of the head of
the village, shall contain the
names of the persons bound
to contribute the labour together
with such other particulars as
may be necessary to identif
thein, and the period or perio
dur ng which the labour should
be contributed, and shall be
widely made known in the village
by affixing copies thereof in
conspicuous public places within
the village, or by publishing the
same by beat of drum and by any
other ineans that the head of the
village may think fit. Every
such notice shall also be published
by affixture in the notice board of
the offices of the Tahsildar or
other Revenue officer under whose
orders the notice was given.

T ere sﬁbstituted for the woré “ Madras *’ by the Tamil . Nadu
Ad}?ﬁ.’ﬁoﬁ"ﬁs{gm Order, 1969, as amended by the Tamil Nadu Adaptation of

Laws (Second Amendment) Order, 1969, ;




Year.

1)

1858
contd,

pimtin
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Num- Short title, Amendments.
ber.
) €)) ’ @
I— The 1[Tamil Nadu] Com- (3) Any person required to ccn-
contd. ulsory Labour  Act, tribute labour in pursuance of
858 —contd. - a notice given under sub-sgction

(1) may, in lieu of such labour,
pay such sum and within such
time as may be specified in that
~behalf by a general or special
order of the Tahsildar or other
Revenue officer referred to in
~sub-section (1). The amount so
payable shall, in case of dispute,
be determined summarily by the
Collector.

(49 If any person who is bound to
contribute labour in pursuance
of a notice given under sub-
section (1) neglects or- refuses
to contribute labour during
the period specified in that
notice or fails to pay the value -
of the labour under sub-section
(3) it shall be lawful for the head
of the village under the orderc
of the Tahsildar or other Reve-
nue officer referred to in sub-
section (1) to proceed at once
to execute the work by emplo- -
ying some other person and all -
the expenses incurred in respect -
thereof together with a sum -
equal to the value of the labour
not contributed shall be borne :
by the person so neglecting or
refusing to contribute or failing -
to pay. :

(5) Where there are a number of -
persons liable to pay under the -
preceding  sub-section, the
Tahsildar or other Revenue .
officer under whose orders the
notice  was given under .
sub-section (1) shall, after such -
enquiry as he may deem neces-

L sary, apportion such expenses .
Py samong the persons who are, as -

Adaf These vs}orlfls wege dSUbsit;tggted for the word “ Madras ”
: ptation of Laws Order, , as amended by the Tamil Nadu Adaotati
» Laws (Second Amendment) Order, 1969. _ ! otation of

by the Tamil Nadu |
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Yer,  Num. Shor* i1~ Amendments.
ber.
® O, 4)
188—  I--contd, The i[Tamil Nadu] Compul~ aforesaid, liable to bear the same
“Contd, sory Labour Act, and also determine the value
1858—contd. “ of the labour not contributed.
Such liability shall, as far as
C e : R practicable, be apportioned
Py oA among such persons in propor-
= - tion to the extent of the lands
R S actually served by the irrigation
faty : : or drainage work or other
, work in connection with whizh
el o the contribution of labour was
b T : v : required.

(6) All sums due under this section

shall be payable on demand;

v v and, cn non-payment, the same

N S may be recovered by the same

I : means by which arrears of land
revenue are recoverable,”.

I1859- © XXIV The Tamil Nadu] District In sub-section (1) of section 54-A,

v ~ Police Act, 1859, the words ** and the rules, orders

; and by-laws made thereunder”
shall be omitted,

1861 - 'V The Police Act, 1861, 1. In section 1 relating to the inter-

e , pretation clause, after the defi-
nition of the word “‘cattle **, the
following definition shall be inser-
ted, namely ;—

“The words ‘public place’ shall
mean a place (including a
road, street or way, whether a
thoroughfare or not, and a land-
ing place) to which the public
are granted access or have a
right to resort, or over which
they have a right to pass.”.

2. In section 30—

@iy 'n sub-section (1), for the
words ‘¢ on the public roads,
or in the public streets or
thoroughfares”, the words ¢ in
public places” shall be substi-
tuted ;

- K were substituted for the word ‘“Madras” hy the Tamil Nadu
Adapt?tlieg: gg'oigiws (e)rder, 1969, as_amended by the Tamil Nauu Adaptation of
Laws (Second Amendment) Order, 1969, - - . A g
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Year. Num- Short title. . Amendinents.
ber.
N 2 €) @
— — Th ice Act, 1861—contd. (i) in sub-section (2), for the
‘.Si}ahtd. v contd.T ® Police AC ( words * in any such road,

street or thoroughfare”, the
words ‘in any sqch public
place” shall be substituted;

(ili) in sub-section (4), for the
words “‘in the streets’’, the
words ““in public places® shall
be substituted.

3. In section 31, for the words “on
the public roads and in the public
streets, thoroughfares, ghatsand
landing-places, and at all other
places of public resort *’, the
words *‘in public places”, for the
words ‘‘on the public roads and
in the public streets”, the words
“in public places”, and for the
words ‘‘road, street, thorough-
fare, ghat or landing-place”, the
words ‘‘public place” shall be
substituted.

4, In section 34, for the words
““on any road or in any open
place or street or thoroughfare”,
the words *‘in any public place”
shall be substituted,

iR XXV  The Press and Registration After sub-section (2) of section 4,
. of Books Act, 1867, the following sub-section shal]
‘ be added, namely ;—

“(3) (a) Where any press in respect
of which a declaration has been
made under this section—

$

(i) does not commence the
I o = .- .-+ - printing of books or papers,
I . » v =+ within a period of three
R . A months of such declaratiop,
such declaration shall be

void: or




v

Short tisle,

€))

The Press and Registration
of Books Act, 1867—cont4,

The Land Acquisition Act,
1894,

The Payment of Wages Act,
1936,

Amendments.

C)

(ii) having commenced such " "
printing within the period
mentioned in sub-clauge @),
has ceased the printing of
books and papers for a period
exceeding three months “such
declaration shajl cease to
have effect.

() Mo press in respect of which
a declaration made under this
section has, under clause (q)
become void or ceased to have
effect, shall commence, or as the
case may be, recommence, the
printing of books or papers,
without a new declaration
having been made.”.

1. For clausc (b) of the proviso to
sub-section (2) of section 18,
the following clause shal] be substi-
tuted, namely ;—

- *(b) in other cases, within six
weeks of the receipt of the notice
from the Collector under sec-
tion 12,  sub-section (2), or
withina  six months from the
date  of the Collector’s award,
whichever period shall first
expire.”.

2. In the proviso tc syb- section (3)
cf section 45, for words
‘‘and the n_''~= shal] be deemed
to be served on such person on the
date on which the notice sent
by registered post will, in the
usual course of post, be recejved
by the addressee”, the words
“‘and service ot it may be proved
by the production of the addressee’s
receipt” shall be substituted, -

1. In clause (ii) of sectj on 2—

() in item (@), after the words -
“omnibus service’t;,c the wor%;~
“or motor or other transpo
undertaking > shall be added ;
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Year. Nume Short title. Amendments,
‘ ber.
1) @ - €)) “4)

1936— IV—.  The Payment of Wages Act, (ii) after item (g), the following
contd. contd. 1936~ ccutd. item shail be added, namely:—

“(h) establishment or undertaking
which the State Government
may, by notification in the
Official Gazette, declare to be
an .ndusirial esta®lishment for
the purposes of this Act.”.

5. Afier ssciion 11, the following
section shall be inserted,
namely 1—

“11-A. Deductions in respect of
house  accommodations.—The
employzr shall make the deduc-
tions authorised under clause
(d) of sub-scction (2) of seciion T
from the wagss of the employed
person aad rernit the amount - -
so deducted in such manner as
the Siate Government  may,
by geaeral or special otder,

"

specify.”.

1{TAMIL NADU AcTs.]

1889 1 The 2[Taril Nadu] Village 1. In sub-section (3-A) of section
Courts Act, 1383, 9, for the words ¢ Depressed or
Backward classes”, the words
“members of the Schedvled Castes
or Schedul=d Tribes or Backward
classes” shall be substituted.

- ¥ .. ~ - - - o
N T w - - 24
2o lo wwenon o8, Do ke oworls T

a pieant or a defendart die”,
the words “If a plaintiff or a
detendan: dies” shall be substi-
tused.

e s

1 Thig expression was subirituted for theexpression
; wexpression ) s ’
graph 3(2) of the Tamil Na u Adaptation of Lapwsh(‘);der \}[3%“ Acts™ by para-

3 These words ware substituied for the v ‘ ‘

. S W3 IR word ““ Madras® by the Tami {
(tanon of Laws Ord:r, 1969, as amended by the Tawmil Nu'tu A1‘~;Tg‘}u'N»ad“ Adan
( ' A ey Ortas. 1950, ' aptation of Lawy
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?m Num- Short title,
ber.
) of
I--  The YTamil Nady]

contd. Viliage Coqrts Act, 1888.
' ¢ ——cuntd.

11 The [Tamil Nadu] Canals
and Public Ferries Act,
1890.

(Added Territories) Extension of Laws

a———n et et

3 These words were substituted for the word “Madras” by the Tamijl Nadu Adap-

33

Amendments,

4

3. In section 71,—

() for the words “If a decree-
holder die”, the words “If a
decree—holder dies” shall be
substituted |

(ii) for the words “in the room of
the deceased ”, the words * in
the place of the deceased *
shall be substituted.

4. In section 72, for the words

~ “If a judgment-debtor die'*,
the words *“If a judgment-
debtor dies” shall be substi-
tuted.

5. In clause (d) of sub-section (1) of
section 76, before the words and
figures “Towns Nuisances Act,
18897, the word “1[Tamil Nadu]”
shall be inserted.

6. In the margina; note to section
71, for the word “sectjon”, the
word “sections” shall be substi-
tuted,

In sub-section (4) of section 10,
for the last sentence, the following
shall be substituted, namely :—

“The net revenues derjved from
the management of the ferry
shall be distributed between the
authorities (including the State
Government) maintaining
approach roads at ecither end
of the ferry, in such proportion s
and subject to such conditions
as the State Government may,
from time to time, by notifi-
cation, djrect”,

13000 of Laws Order, 1969, as amended by t he Tamil Nadu Adaptation of Laws (Second

Amendmert) Order, 1969,
- C1-125-7—3
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Year.
¢))
1923

~£938

1943

1947

T e T e

(Added Territories)y Extension of Laws [1962 : T- N. Act 14

Numsber. Short title. Amendmeuts.
(2) ) C))
ViII  The!|Tami Nadu] Swvey 1. In section 3, after clause (ix},
and[ Boundaries Act, the following clause shall be added,
1923, namely — :
“(x) ‘Village headman’ and

‘village accountant’ in relation
to the Kanyakumari district:
and the Shencottah taluk of
the Tirunelveli district respecti-
vely incluce ‘village officer’
and ‘village assistam’,” :

2. In sub-section (3) of section 15,
for the word, brackets and
figure “sub-clause (2)”, the word,
brackets and figure ‘‘sub-section
(2)” shall be substituted, :

IV The MTamil Nadu] Agri- In_clause (ii) of section 3,—
culturists Relief Act, (i) in proviso (A), the words
1937, “or foreign Government”

shall be omitted ;.

(ii) in provisons (B) and (C), for
the words “any other*Stats
in India”, the words *“any
other State or Union terrijtory
in India” shall be substituted, :

b

XVIII The ![Tamil Nadul Irri- In clause (@) of sub-section (1) oi
gation Works (Repairs,  seciion 3, for the word*“clauses”,
Improvement and Cons-  the word “clause” shall b
truction) Act, 1943, substituted, 3

¥%XX1 The *[Tamil Nadu] Deva- In sub-section (3) of section 3.

dasis (Prevention  of (i) the words “or in any marrisg
Dedication) Act, 1947, procession or oOther  proy
ssion taken out in pu

stree(s” shall be omisted;

i

K= F

25

(ii) the explanation shall 3
omitted.

-

5 ‘J;')E':; ¥

- ma

1{hess wotds were substituted for the word “Madras” by the Tamil Nadu Adap

ation of Laws Order, 1969, as amended by the Tamil Nadu Adaptation of
 econd Aiazadmeat} Order, 1969. ‘

~

L




Year,

)

1881
1943

1944
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- Number. Short _‘g‘tle. Amendments,

) 3) , 4)

XXXII ¢The *[Tamil Nadu! Ani- For clause (¢) of section 2, the follow=
mals and Birds Sacrij- ing clause shall be substituted,
fices Prohibition  Act, namely :—
1950, “(c) ‘“temple ° means, in any
- area in the State elsewhere than
in the Kanyakumari district
and the Shencottah taluk of the
Tirunelveli district, a temple as
¢efired in section 6, clause(17) of
the Madras Hindu Religious and
Charitable Endowments Act,
1951 (Madras Act XIX of
1951), and in any area in the
Kanyakumari district and the
Shenkottah taluk of the Tirp-
nelveli istrict, a temple as
defined in scotion 2, clause (1)
of the Travancore-Cochin
Temple Entry (Removal of
Disabilities) ~ Act, 1950 (Tra-
vancore-Cochin  Act XXVII

0f 1950),”.

THE THIRD SCHEDULE,

(See section 12.,)

Number, Short title, Extent of
repeal,
) (3) 4
3[TAMIL NADU AcTs.)
I The Madras Ports Police Act, 1881. . .. The whole,
XX1I The Y Tamil Nadu] Pawnbrokers Act, 1943 .. Sub-section
: &) og 3?ec-
tion 23,

III The Madras City Municipal and District Muni~- The whole.
cipalities (Amendment) Act, 1944,

- ——

, 1 These words were substituted for the word Mac!ras" by'the Tamil Nady
- Adaptation of Laws Order, 1969, as amended by the Tamil Nadu Adaptation of Laws
. {Second Amendment) Order, 1969.

* This expression was substituted for the expression * Madras Acts ** by paragraph
3 {2) of the Tamil Nadu Adaptation of Laws Order, 1970.
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36  (Added Territoies) Extension of Laws [1962 : T.N. Act 14

Year. Number, Short title, | Extent of

repeal.
1) ) 3 @
1945 II Thle%lgfladras Estates Land (Amendment) Act, Thewhole,
© 1949 -V The [Tamil Nadu] Agriculturists Re!ief {Amcad-.  Scction 2.

ment) Act, 1949,

ANDHRA AcCT.

1956 XXXI1 The Nagarjunasagar Project (Acquisition of The who'e,
Land) Act, 1956,

ANDHRA PRADESH ACT.

1958 X11i The Andhra Pradesh Urban Areas (Surcharge on The whe'e.
‘ Property Tax) Act, 1958.

p

1 These Words -w;'e substituted for. the word ¢ Madras ”wbthe~ Tanﬂ‘ a
_Adaptation of Laws Order, 1969, as amended by tke Tamil Iyladu Ad;ptritid
ef*-Laws (Second Amendment) Qrder,1969. o
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